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1-10-97 	Heard Mr.SCDutta Roy 

learned counsel apparing on 
behalf of the applicant and 
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app :aL .  . 	 . 	

MrG€Sarma learned: 

form md 	i eC.GnSGC for the resondents 
C. P. nf R SOf - . 	 to take instructjons 

Appl.ication is adntitted, 

!ated 	 .. :. 	
MrGearrria receives notice on 

	

•. 	 behalf of all the respondents €  
Any order of termination 

shall be subject to the result 

of this application 
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•. 	 List it on .28-10-97 for 
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28-I0-9 	• On.the prayer of learned 
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case 
Is adjourned till 111197 for. 
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1 O.A. 225/97 

11 • 11 • 97 	On the prayer of Mr 0. Sma, 

learned Addl.C.G.S.0 two weeks 

	

O 	 further time granted for receiving 
instuctjon. 

List on 25.11.97 for further 
order. 
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£om r 	 Vice Chairman 

25.1 1.97 	 There is no representation on 
• 	 -q 	 ci7 

• 	 behalf of the applicant. Let this case 

be listed on 1.12.97. 

Mem er 	 Vice-Chairman 
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1.12.97 	the week further time extended 

- 	 for filing of written statement as 

U 	 a last chance on the prayerof Mr G. 

Sarma,learned addl.C.G.$.c. 

List on 8.12.1997. for written 

statement and further orders. 

Mem r 	 Vice-Chairman 
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8.12.97 	Two weeks further time allowed 
on the prayer of Mr 3. 4111 on behalf of 
Mr G.Sarma,dl.c...c for filing the 

1'Wr itten statement. 
List on 31.12.1997 for, written 

statement and further orders. 

pg 	 Vice-Chairman MLe 
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31.12 .97 	Two weeks furtIr time allowed 

on the prayer of Mr.  A.1.ChoudhUrY 
on behalf of Mr G.Sarma,learned Addi. 

C.G.S.0 for filing written statement. 

List on 15.1.98 for written 

statement and further orders. 

Vice-Chairman 
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15.1.98 	 No written statement has been 
I 	 filed • There is no prayer for any further 

extensjcn of time. The case vi. 11 proceed 

without the written statennt. 

List for hearing on 29.4.1998. 
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29.4.98 	List on 29.7 .98 for hearing. 
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Member , 	 Vice-Chairman 
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t.) " 	29-7-98 	Two weeks further time is allowed 

on the prayer of Mr.G. Sarma, 1 earned 
Addl.c.G. s.c. 

List it,on 14-8-98 for hearing. 

Hem er 	S 	 Vice.Chairman 
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O.A. No. 225 of 1997 

The 	learned 	counsel 	for 

the applicant is not present. 

The applicant is also not found 

in spite of repeated calls.Accordingly 

the application is dismissed for 

default. 

Memb r 	 Vice Chairman 
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